
1ard Mr • B.B .Mishra, id • Counsel appearing 

for the Applicant and Mr. Trilhan Rath, id. Counsel 

appearing for the Railways/Respondents. Perused the 

materials placed on record. 

Applicant, a retired Railway employee, has 
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filed this Original Application under Section 19 

of the Mmjnjstrative Tribunals Act, 1985 Claiming 

certain arrear dues from the Railways. Mr. Mishra, 

We Counsel for the Applicant has disclosed, at 

the time of hearing, that arrear "night alloiance 

have already been released in his favour during 

peridency of this case • In para-6 of the Counter, 

filed by the Railways, it has been disclosed 

as under; 

'*..itis humbly sunitted that the 
Applicant has attained superannuation 
w.e .f • 30.04 .1 (AN) vide Annexure-J..1 
to O.A. Before his retirement, it is 
expedient on the part of Rly.Administr 
tian to send the Service Record of the 
Applicant to Associate Finance Branch 
for reviewing Service Record before 
making settlement payments. At the time 
of final review of Service Sheet by 
Accounts Branch detected less drawl of 
Increment. Accordingly, pay of the 
Applicant has been revised by giving litre.. 
ment, thereby pay has been increased. As 
a result of which the difference of Incre. 
mont arrears has been accrued. Accordingly, 
the Section £nqineor(P.way) Khurda Roed 
has sutxnitted the :ipplementary Arrear 
Bill for difference of Increment for an 
amount of Rs. 11,102/- pertaining to the  
period from 24.06.74 to 23.03.01. The 
said Supplementary Arrear Bill, has been 
sent to Finance Branch on 11 .03.04 for 
finance concurrence as the arrear claim 
involve 3 for more than 3 years old. The 
Finance branch accorded finance concu-
rrence on 1).0 4.04. Then the matter was 
placed before ccnpetent aithority• for 
obtaining approval of cnpethnt authority 
to forward the case to Hd • Qtr • as the 
claim involves for more than 3 years in 
terms of stt,Srl.No. 17/2002 which is 
annexed as Anne xureR/1. After according 
the approval of ccupetent authority, the? 
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matter was referred to H.Qss Office 
under this Off ice letter dt. 5.o 4.05 
f or obtaining sanction of competent 
authority which requires some time. 

It is submitted that in-adver-
tent].y, fixation of 1ncrement was 
not granted during his service 
career. The Applicant did not raise 
any grievance for the aforesaid 
Increment during his service career. 
However, at the time of retire.nent, 
the same was detected and honestly, 
the Respondents have praessed his 
differential Increnntal Arrears 
f or an am cxint of Rs • 11,10 2,/. for  
sanction of cnpetent authority wh±h 
is awaited as per Estt.Srl.No. 17'b2 
which requires some more time . 

Since, the Respondents have taken steps 

since 19.04.0445.04.05 to resolve the 

grievances of the Applicant (as disclosed in 

their Counet'extracted above), this O.A. 

now stands disposedof diroctinçj the Respon-

dents to release the arrears of the Applicant 

within a period of next three months hence. 

The Respondents should give all consequential 

reliefs to the Applicant as due and 4nissib1e 

rnder the rules7 within a period of 90 days. 

With the aforesaid observation and 

direction, this O.A. stands disposed of. NO 

costs.. 
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